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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,
CIRCUIT COURT SITTING Al’ INDORE

Review A p p lic a t io n  No«8/06i 
( In  QA No.576/2004)

Indore  t h is  th e  10th day o f J u ly , 2006

H on 'b le  D r.G .C , S riv iastava, V ice  Chairman 
Hon*ble Mr.A.K.Gaur# J u d ic ia l Member

1. S ta te  o f Mf Through S ecre ta ry ,
Labour Department,
V a lla b h  Bhawan,
Bhopal

2. D ire c to r ,  ESI S e rv ices ,
ESI Scheme, Nanda Nagar,
In d o re . APPLICAWIS

(By Advocate -  • S h ri Umesh Gajankush)
Versus

1. Smt. S a ti Khanna,
K/o  S h ri Dharampal Khanna 
R e tire d  ESI C o rp o ra tio n  O ff ic e r ,
R /o 26, Janki Nagar Annex,
In d o re .

2. Employee S ta te  Insurance C o rp o ra tio n
Through R egional D ire c to r
Nanada Nagar, In d o re .

3. R eg iona l D ire c to r ,
Employees S ta te  Insurance C o rp o ra tio n ,
Nanda Nagar, Indore*

4 . D ire c to r  General,
Employees S ta te  Insurance C o rp o ra tio n ,
Fanchadeep Bhawan, X o lta  Road,
New D e lh i.  RESPONDEOTS

(Respondent N o .l in  person)

O R D E R  (O ra l)

By A»K«Gaur. JM.«

The learned counse l fo r  tljia a p p lic a n t has argued th e  

rev iew  a p p l ic a t io n  b u t he is  unable t o  p o in t  ou t any ground to  

In d ic a te  th a t  th e re  is  any e r r o r  apparent on the face  o f  re co rd , 

in  the o rd e r dated 18.8,2005 PaSS«d in  (M 576/2004.A c c o rd in g ly , 

th e  review  a p p l ic a t io n  I s  dismissed*


